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In the Uttarakhand High Court

Case No : Criminal Miscellaneous Application No. 410 Of 2022

Pramod Singh Parmar And Others APPELLANT

Vs

State Of Uttarakhand And Another RESPONDENT

Date of Decision : 06-04-2022

Acts Referred:
Indian Penal Code, 1860 — Section 323, 498A, 504, 506
Dowry Prohibition Act, 1961 — Section 3, 4

Citation : (2022) 04 UK CK 0040

Hon'ble Judges : Ravindra Maithani, J

Bench : Single Bench

Advocate : Ashutosh Thakral, Lalit Miglani, Prasanna Karnatak

Final Decision : Disposed Of

Judgement

Ravindra Maithani, J

1. The challenge in this petition is made to the proceedings of Case No.125 of
2020, State vs. Pramod Parmar and others, under Sections 323, 498-A, 504, 506
IPC and Sections 3/4 of the Dowry Prohibition Act, 1961, pending in the court of
Judicial Magistrate, Doiwala, District Dehradun (for short, “the case”) on the
basis of amicable settlement between the parties.

2. Parties have also filed a joint compounding application along with the affidavits
of the petitioners and the respondent no.2.

3. Heard learned counsel for the parties and perused the record.

4. Learned counsel for the parties would submit that the parties have settled the
dispute amicably.

5. The petitioners as well as the respondent no.2, the informant have joined the
proceeding through video conferencing, as identified by their respective counsel.
They have accepted the compromise. The respondent no.2 would submit that
since, they have some intellectual disputes, therefore, they have decided to stay

Downloaded from CourtKutchehry — https://dev.courtkutchehry.com/judgments/pramod-singh-parmar-and-others-… Page 1 of 2



separate.

6. It is a dispute arises out of matrimonial discord. Since, the parties have
settled the dispute amicably, therefore, the petition is disposed of on the basis of
amicable settlement between the parties. The proceedings of the case, is hereby
quashed.

7. Compounding application stands disposed of accordingly.
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